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" Bharat Bhushan AL (Civil). i
Office of the Garrison Engineer fﬁﬁat]
Bareilly Cantt (U.P.)

-hpplmant

(By Advocate : Shri A. Srivastava)

- Versus
Union of India & Ors through :

s : The Secretary, Ministry of Defence, South
a;”f# e Block, New Delhi.

2. The Engineer-in-Chief, MES, Army HQ, Kashmir
House, DHQ, New Delhi.

L

3 Shir Surender Kumar Singh, (MES No.433071) -fég

(Placed at Sl. No.537 in AISL of JE (Ciw) Q
2004-05 and placed at S1. No.265 in

eligibility list for profeorma DPC through ' i

the Engineer-in-Chief, MES, Army HQ, Kashmir
House, DHQ, New Delhi.

4. Sh Jolly AX, (MES-187620 (Placed at S1. \
No.614 in AISL of JE (Civ) 2004-05 and t
& placed at S1. No.293 in eligibility list for
| profcrma DPC through the Engineer-in-Chisf,
MES, Army HQ, Kashmir House, DHOQO, New Delhi.

el I

S Ashok Kumar ((MES No.4
No.224 in eligibility for proforma DPC
through the Engineer-i £, MES, Army HQ,
Kashmir House, DHQ, New i. Resident of
240/3 Westerned Road, Meerut Cantt.

8209) (Placed at Sl.
ist

6. Kifayatullah Khan (MES Nc.471271) (Placed at
Sl. No.234 in eligibility list for proforma
DPC through the Engineer-in-Chief, MES, Army
HQ, Kashmir House, DHQ, New Delhi. Residant
of 13/2 Wheelar Barrack Kanpur Cantt.
~Respondents
(By Advocate : Shri Amrendra Kumar Srivastava)
Shri N.P. Singh
Shri S. Singh)
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 submissions, we are of the view that when the

m has alrea&y een
vide axdar

e .""-.'mimrity e already kmaf:

accordingly. Learned counsel for the f;_

have stated that in view of this orﬂbmﬁldﬁ%ﬁﬁi“;J
21.12.2006, the OA deserves to be dismissed ﬁa'_i;:""'i"‘,

infructuous.
After considering the respective

reliefs have already been granted to the
applicant vide order dated 21.12.2006 of the
respondents, the OA itself has become meaningless
and it deserves to be dismissed as infructuous.
The guestion for directing the respondents to act
according to order dated Z21. 12.2006 should not
arise as the same has already been given.

So this OA is dismissed as infructuous and
interim order dated 20.9.2006 1is vacated.
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Mémber (A) Vice-Chairman
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